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(Interruptions)· • 

MR. DEPUTY-SPEAKER: The matter 
not on Callin&-Attention. The Minister nc d 

ot reply. Do Dot record any thin . 

--Not Recorded. 

18.04 hr 

MOTION R CO T MPT F THE HOU E 

" MR. DEPUTY SPEAKE R: A the H u 
is , aware, at about 14.50 hour. a vi itor 
calli ng him elf Ram aTUp on of hri Gainda 
La], shouted slogans and threw a piece of 
cloth containi g some rrinted m Her tn r on 
from the Vi ilors' all'rY on the floor of 
the House. The Watch and Ward offi r 
took him info cu tody immediately and 
interrogated him. Tbe vi itor ha. made 
statement, but has not expres ed any regret 
for his action. 

I brin this to the notice of the Rou e for 
sucb aClion as it may deem fit . 

TH D EPUTY MINt TER I THB 
MINI TRY OF IN ORMATION AN I 
BROADCA TING AND IN THE 
D PARTMENT OF PAR lAM TARY 
AFFAIRS (SARI MALLT ARJUN): I be 
to move: 

'.'That this House Te olves tbat the 
person calling him ~ elf Ram arup, son of 
Shri Ganda Lal , who houted 1 gaos at 
about 1450 hours to-day and threw a pi ce of 
cloth containing some printed matter tbere 
on from the Visitors Gallery n the floor of 
the House, aud whom the watch nd W rd 
Officer took into custody immediately, ha 
committed a grave offence and i guilty of 
tbe contempt of this House. 

That thi Hou e further re olve tb t be 
be let off with a stern warning 00 the ri in 
of the Hou e today. 

MR D PU -SP AK R : h que· 
tion is : 

"That thi. Hou rc olves that th per n 
calling him elf Ram ' arup, 00 of hri 
Gainda La!. who houted 10 n at 
a out 1450 hour. loday and threw i ce 
of cloth cootaninlog ome prjnted m Uer 
th 'reon from the Viii or llery on the 
floor of the House, and whom the W tcb 
and Ward Officer to into cu t dy 
mimediately, h committed r ve 0 e-
nc and i guilty of the ont mpt of tbi. 
House. 

t t be 
00 t 


